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RAJYA SABHA

Wednesday, the 16th December, '998/25
Agrahayana, 1920 (Saka)

The House met at at eleven of the lock.

Mr. Chairman in the Chair.
ORAL ANSWERS TO QUESTIONS

Rajiv—Longowal Accord

*241. SHRI KARTAR SINGH JUGGAL:
Will the Minister. of HOME AFFAIRS be
pleased to state:

(a) whether the Rajiv-Longowal accord
is dead or alive;

(b) if alive, further steps have been taken
to implement its unatt-
uded clauses; and

(c) what 1is the latest position of
Chandigarh disputed territory?

THE MINISTER OF HOME AFFAIRS
(SHRIL. K. ADVANI):
(a) and (b) Rajiv-Longowal Accord was
signed on 24-7-1985 and its mplementation
was started immediately thereafter. The
Accord included 11 items, of which only
three items viz. All India Gurdwaras Act,
Territorial Claims, and Sharing of River
Water remain to be implc-*nented.

The Government of India is committed to
resolving the outstanding issues and to strive
for a comprehensive settlement. Sincere
efforts are being continued to find an
accepable souionin consultation with contcei
e parties.

(c) No decision has been taken so far in
his regard. The Govt, of India would like the
concerned State Governments to sort out the
differences over the issue amicably and
would be willing to help in the matter.
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SHRI KARTAR SINGH DUGGAL: Sir, the

hon. Minister's reply, to say the least, is
disappointing. I 1 had asked this question in the
last session also and the reply given was that the
remaining items on the Accord were being
attended to. But evidently nothing has been done
in that respect. It only shows the concern of the
so-called Buddhijee-vis who stand in Punjab for
peace and Hindu-Sikh amity. Now that the party
in power at the Centre has close and intimate
relations with the Government in Punjab. It is a
golden opportunity for them to get together and
solve the outstanding problems.

As it is, Sir, the Gurdwaras Act should hot
pose any problem because the Gurdwaras
outside Punjab are like a property of a
Punjabi having a house in Delhi. He can
administer that property the way he likes.
The Gurdwara at Patna Saheb was destroyed
completely in 1834 in an earthquake. It was
reconstructed by Maharaja Ranjit Singh in
1839. Again in 1934 the Gurdwara was
destroyd in an earthquake. It was rebuilt by
the Chief Khalsa Diwani, the Sikh Gurdwara
Prabahdhak Committee and other Sikh
organisations. Its udghatan was done by
Maharaja of Patiala, Yadavendra Singh.
Similarly, the Gurdwara at Nanded was
constructed in 1839 by Maharaja Ranjit
Singh. Originally, when the  Sikh

! Misls came into power, they sent a Jatha and

took over the shrine and then the building
came up. It so happened that Maharaja Ranjit
Singh was invited by the Nawab of Hyde-
rabad to helb the State in some nroblem
which they had in the State. The Mahara-'g
sent a force of 171.000 solders along with a
Jatha

of Sikhs and also pave Rs. 5 lakhs. Thev

constructed a building there.

MR. CHAIRMAN: What is voftl specific
question?
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SHRI KARTAR SINGH DUGGAL: Sir,
my quesion is this. These Gurudwaras belong
to Punjab. Therefore, there should be no
difficulty in allowing the All India Gurdwaras
Act to administer all the Gurdwaras.

SHRI L. K. ADVANI: Sir, the question
which the hon. Member has posed relates to
the agreement in the Accord about framing an
All India Gurdwaras Act. We have inherited
this Accord. Even the then Government at that
time, 'felt that it was necessary to consult the
concerned State Governments where, there
are Gurdwaras. I would like to inform the
House that the States of Haryana,
Maharashtra and Orissa opposed the
legislation on this issue. Several other States,
like Bihar, which is also concerned with the
matter did not offer any comments. Maybe,
they had reservations. Even though the
Gurdwaras are manned and administered by
the representatives of the Sikh community. If
an All India Gurdwaras Act has to be
undertaken the concerned States is essential.
So far as our Government is concerned, we
would pursue the same course. We had
reservations when the Accord was signed. We
had expressed our signed. We had expressed
our reservations. Today, I want to say that my
Government stands by the Accord and the
Government would try to see that the
outstanding issues are also sorted out in a
manner which is acceptable to all. That is all
I can say.

SHRI KARTAR SINGH DUGGAL: Sir,
the other two issue are river water dispute
and territorial dispute. So far as the river
water dispute is concerned, according to the
Indus Water Treaty of 1955. Punjab was to
get 7.20 M.AF. of water. At the time of
reorganisation of Punjab in 1966 it was
decided that water would be divided between
Punjab and Haryana on a mu-
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tually agreement basis. But if tney fail to
come to an agreement, the Union
Government would decided the share. They
failed to come to an agreement. During the
Emergency, Shrimati Indira Gandhi decided
that 0.20 M.AF. of water may be given to
Delhi for drinking purpose and the rest 7
M.AF. of water may be divided between
Punjab and Haryana. But this was not ac-
ceptable to Punjab. There was a stalemate.
The Punjab represented this issue during the
regime of Shri Morarji Desai. At that time, it
was agreed that the dispute should be referred
to the Supreme Court. Before the Supreme
Court could give its decision, Shrimati Gandhi
came to power again and ordered that the case
may be withdrawn from the Supreme Court.
Sir, since no headway has been made, why
can't this case be referred to the Supreme
Court again?

SHRI L. K. ADVANI: Sir, om experience
in respect of disputes of this nature is —
well, the final arbiter is, of course, the
judiciary — as has been illustrated by what was
achieved in the matter of the Cauvery,
perhaps, if the States sit together along with
the Ceitral Government, that will be bet er
way. Given the goodwill of all concern and
the good wishes of t"iis House, maybe, what
was achieved in the case of Cauvery, may be
echieved in the case of the river water dispute
here. But it has to be appreciated that even
those who had signed the accord have found it
difficult since the last so many years to sort
out the differences amongst Punjab, Haryana
and Rajasthan, namely, the principal States.
We would, however, exert in this direction.
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compensation to innocent persons killed;
qENTE -

in the matter of army recruitment;
RIGNES

in the matter of inquiry into November
incidents;
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e 8-
Rehabilitation of those

discharged from the Army;
disposal of pending cases;

BIT 8 -
Centre-State relations;

RICEIE=
representation of minorities; and

SICCIR
promotion of Punjabi language, sftaperefa sft
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*242. (The questioner (Shri Kar
nendu Bhattacharjee) was absent,
for Answer, vide col.................... infra.)

*243. (The questioner (Dr. Alladi P.
Rajkumar) was absent, for Answer, vide col.
.. .Infra-)
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